-

‘, e CENTRAL AIMINISTRATIVE TRIBUNAL

>
‘ e CALCUTTA BENCH
o . Np.m A.623 of 1999
L (0. a, 571/1997)
Present : Hen'ble Mr, D, Purkayastha, Judicial Member
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KSHETRAPAL SHARMA
Vs,
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1'; . Fer the applicant 3 In persen

Fer the respendents s Mr, S, Banerjee, counsel

Heard en : 20.01.2000 _ Order en t 20,01.2000

DO Purki! iﬁ Qaa‘ J.M.

Heard the applicant in persen and the 1d, ceunsel fer
the respendents,

2. Ld. counsel for the respendents, Mr., S, Banerjee has
submitted that t}ﬂis M.,A, bearing Ne,623/99 is net maintain'ible

in view of the(fact that the 0.A, bearing Ne.571/1997 has

alréady been dispﬁosed of on 13,5,99 by thig Tribunal ;;ith cer-tain‘
directiens uwpen the regpendents and the mspmndenuauthcri_ues

-have disgmsei of the representation of the applicant as per -
directien ef the .'I‘rikgunal and necessary erders have been passsd

- @8 per ruleg, Se, if the applicant is aggrieved by the decisien

taken by the respondents, he sheuld appreach the Tribunal by

’ \ filing a £ resh/; appllcation net by filing M,A., ’

/ (\“ We have congsidered the submissgiens made by the ld.
counsgel qEon: the respondents, We have alse hegrd the applicant
vhe is appearing in persen, Frem the recerds, it appears th;t

/ the applicant filed ene O.A, bearing No,571/1997 seeking relief
in respect of ACRs which has been dispesed of by the Tribunal

« on 13.5.99 with a directien upon the ms'pondent)s te dispose eof

the representatien ef the appli.Cant wiﬁhin 4 months treating that

O.A, as a part of the same, , Accoréingly, the respondents disposed




~ the représentatieen- filed by the appliéant. It i‘s alse fewnd
that the applifant was given the liberty te appreach the Tribunal
again if he is aggrieved by the decisien taken by the respendents,

In pursuance ef the said erder, when the respsm‘iéaﬁs passed

relevant erder oen 7th t"ember, 1999, the applicant has ceme

befere this Tribunal by filing this M.A. bearing Ne.623/99

#rising out of the O.A, 571/1997. But as per the extant ruleg, Au
the applicant sheuld have ceme befere the Tribunal with a fresh
4a_p-plieatiom, if he is aggrievéd by tbe decisien taken by the
autherities. Se, the M,A, is net maintaimable as per rules,

_ 3, In view of the sbeve, the M,A. bearing Ne,623/99 is
hereby dispesed of, The applicant is directed te fil;.-. a

fresh applicatien challenging the validity ef the i@pugned
order dated 7.9.99pas’seé by the autherities, if he gse desires,
4, : Ne order is passed as te cests.

MEMBER(A) . - MEMBER(T) '

S.M, = .
| | - | °




